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COMMITTBE ON THE WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

50tll ~eport 

SHRI A.C. DAS (Jaipur): Sir, I be. 
to present the Fiftieth Report (Hindi aod 
Enllish versions) of the Commiuee on the 
Welfare of Scheduled Castes and Scheduled 
Tribes on the Ministry of Steel and Mines 
(Department of Steel)-ReservatioDs for. 
and employment of, Scheduled CaSles 
and Scheduled Tribes in RourkeJa Steel 
Plant. 

11.10 ..... 

BUSINESS OF THE HOUSE 

THE MINISTER OP PARLIAMEN· 
TARY AFFAIRS, SPORTS ANI;> WORKS. 
AND HOUSING (SHRI BUTA SINGH) : 
With your permission, Sir, I rise 10 
anDounce tbat Oovernment Business in 
tbtl House during tbe week commencing 
lOtb April, 1984 will consist of : 

1. ConsideratioD of any item of 
Government Business carried over 
from today'. Order Paper. 

2. Ccnsideration and passing of : 

(i) The Union Duties of Excise 
(Distribution) Amendment BiU, 
1984. 

(ii) The Additional Duties of 
Excise (Goods of Special 
-Importance) Amendment Bill, 
1984. 

(iii) The Union Duties of Excise 
(Electricity) Distribution 
(Amendment) Bill, 1984. 

(iv) The Estate Duty (Distribution) 
AmendmeDt Bill. 1984. 

JJ.o.Ji. JiG 

(v) The Workmen'. Compensation 
(Amendment) BiU, 1984 as 
passed by RaJya Sabha. 

(vi) The Punjab State Legislature 
(Delegation of Powers) Bill, 
1984. 

(vi i) The Government of Unioll 
Territories (Amendment) Bill,. 
1984 as passed by Rajya Sabha. 

(viii) The Delhi Municipal Corpora-
tion (Second Amendment) Bill, 
1983. 

(ix) The Pu'" jab Municipal (New 
Delbi Amendment) Bill. 1983. 

(x) The Delhi Development (Amend. 
ment) Bill. 19~3. 

(xi) The Public Premises (Eviction 
of Unauthorised Occupants) 
Amendment Bill. 1983. 

(xii) The Export (Quality Control 
and Inspection) Amendment 
DiU, J983. 

12.11 hn. 

(MR. DEPUTY.SPEAKER in tlte Chair.J 

Sir, now that the overdraft question 
has been settled with the coopera tion of 
the cuncerned States and the consideration 
shown by the Union Finance Minister, I 
propose that the discussion fixed under rule 
193 on tbe statement made by the Finance 
Minister on the question of Overdrafts be 
deferred. . 
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f'fir, iW ~"I~ ~ Cfilfllf r:. I 
tJUg arT\if @T~ fll(iifT~r 8fR aITtI' 
~~ff1 ~IlT crT\jf, f'f'tofl''Rr fa:n;Rt t 
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far~) q'~ ~;r it 'if~f ,) am: l~T 
a-cnll f~lfT :;;rill I 

SHRI BAPUSAHEB PARULEKAR 
(RatDaairi): Sir, OD Monday. the 23rd 
April, 1984. the Central .Relerve Police 
opened fire in a bU!i;y locality at 
Udhamsinah market in Ferozepur at about 

- 5.30 p.m. in which police claims that six 
persons Jost their lives. However. accordin8 .0 the version of tbe eye-withoesses, 
leveoteen J)etsons were killed. Two of tbeom 
were brothers who were shot from tile 
back WhoB they 'were riding on a bicycle. 
It i. reported that some dead bodies were 
tlaro.,. in the canal. One of the bodies 
W.I found in the canal at Vazirput which 

was' banded over to poJice by villalcrs o. 
Tuesday afternoon for po" mortem. 

It is reported that the firial wal 
unprovoked and indiscriminate. After 
firing started, the people rushed for shelter 
in the nearby shops. Four persons rushed 
in Shop No. 23 for shelter and the shutters 
were pulJed down. Immediatel, thereafter 
the CRP men went there, forcibly 
ope oed the shutter and opened 
fire in which an old person was killed and 
the other three seriously injured by bullet •. 
The inspect; on of the shop confirms the 
version given by tbese thr~ injured. There 
are sigos. of persons having been dralled 
out in injured co.ndi tion and there wal 
dried blood everywhere. The driver and 
conductor of the bus· are reported to be 
mi'ling. It is reported that when the firiDI 
was going on, slogans of 'CRP 
Ziodabad' were being raised. There is. 
great tension. and explosive situation has 
arisen in this area. 

I. therefore, request that this subject 
may be discussed next week and I appeal 
to the ~ome Minister to visit this area 
and institute a judicial inquiry to restore 
normalcy. 

.n fiRtlT{l '1m IIfTW (m~T) : It 
arqir ~ iJT Cfi'11fif~r it «f~ 
~ i;; f~ ~"M. ~~ ~ffl' t : 
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~R)i ~ aiR Sl~1f; ~qil) it; -CA' 
~ ,1: 1fll 20 ~~ ;f~T iRffT t 
~ ssrfJ{ l' 'f)1' llieit cttift urn ~ 
~ !t'fT uftO' f;prfiif1l' iJlfT tnffiT 

t ~~;r f~ ~~o ,",0 •• 
qiIi ~~ ~~l iii) ~if it 
"4TU anffcm '5T ~TlI'TT 'liVIT ~ 

"" t I qt ~Cfi f. qf.~if it; if'" 
q'{ ~\if Gfi) f~m , 
f~cf iii' 1T)ftp;rt .. fftrq ~ f~ 
qtfrt ~ \;~ fI(r (t ~ , I 
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SUR.I CHITTA BASU (Basirhat) : Sir, 
with your kind permission, I would request 
the Minister of ~arliamentary Affairs to 
include the (ollowiDI two item. in the list 
of business for the next week :-

(1) The number of child labour in our 
country is steadily increasinl. 

Despite Ihe provisions of restrictive 
labour laws, 1he practice of empl07in, 

child labour in various industries continueJ 
unabated. This is because, exploitation of 
child is a financial advanlalO to the 
employers and an economic compuJlion to 
parents. The incidence of child labour is 
predominantly Jarge with the families 
belonging to Scheduled Castes, Scheduled 
Tribes and other ecoDcmicaUy weakcr 
sectiODS of the society. 

Thc House and the nation cannot 
ianore thi! phenomenon. Tbere is need to 
ma ke a comprehensive law to provide for 
minimum ale for entry into employment (or 
children and other aspeots on the condi-
tions of life and work for tbem. TOlether 
with this, what is immediately needed is 
greater awareness of tbis problem and more 
effective measures for improvement in lhe 
working conditions of the chiJdreD al 
well as facilitics of education. extra 
nutrition and healtb care. 

I would uriC upon tbe GoverDment 
to live careful consideration to this 
problem and come out with a Ht of policy 
and programme in this direction. A state-
ment is urgently called for. 

(2) Five million brick kHn workers aU 
over the country arc to-day denied the 
rigbt to Jive with dianity and witb minimal 
amenities for human existence. Their 
plilhts bellar description. 

Instances oC the violations of the five labour 
lasw namely (a) Bonded Labour System 
(Abolition) Act, 1976, (b) The Inter-State 
Milrant 'Workmen (Relulation of Bmploy. 
ment and ConditioD of Service) Act, 1979. 
Cc) The Factories Act, (d) Contract Labour 
(Relulation and Abolition) Act, 1970 and 
(e) BmpI oyees, Provident Pund (Miscel-
laDeous ProvisioDs) Act, wnich are moant 
to protect their interests arc inDumerable, 
thus adding to the plights of them. 

Moves are afoot to exempt the unitt 
of tbe brick kiln industry from tbe ri.oars 
aDd the restrictions of the above five labour 
laws. A total exemption of tbe units from 
these Acts would mean unbridled/exploita-
tion 01 the wortel'J. The employen would 
dfapeDM with whatever IiUle beDCItl the 
worteN arc entitled, to under these la ... 
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It i. to be noted in this connection 
tbat tbe Supreme Court issued last year a 
directive to the effect that labour Jaws be 
enforced strictly.at tbe kilns. 

The Government, therefore, is urged 
upon to declare that it has no intention 
to o(cmpt tbe brick kHn Industry from 
tbe operation of the above mentioned labour 
laws aod on tbe contrary take all possible 
stehs to strict Iy enforce the provisions 
of tbe laws. Tbis is necessary to clear the 
mist of doubt among rbe' kiln workers. A 
statement is urgently called for. 

SHRI XAVIER ARAKAL (Ernakulam) : 
I want to make tbe following submission 
on the Parliamentary Affairs Minister's 
statement. 

An unprecdented crisis has arisen out of 
massive exodus of senior medical teachers 
and staff from Maulana Azad Medical 
CoJlege and associated hospiaJs. As a result 
of administrative difficulties due to dual con-
trol by the Centre and tbe Delhi Adminis-
tration. indiscrimlDale transfers, poor 
working conditions and facilities, enormous 
delay in taking decisions, non-creation of 
posts at various levels, Jack of equipment! 
etc. 21 senior teachers have left these 
institutions out of frustration within two 
years and four months which reveals the 
most tragic conditions of these once famous 
institutions. The standard has fa Jle n 
sharply causing, great concern to the 
professionals and the public. It requires 
urgent action. These institutions must be 
registered under tbe Societies Act, like the 
National Institute of Medical Health and 
Neuro Sciences, Bangalore and provided 
with good working conditions, equipments 
and facilities so that the utility. effectiveness 
and morale can be restored. 

PROF. SAIFUDDIN SOZ (Baramulla) : 
I suggest the inclusion of the followin. 
item in tbe next week's business. 

Politics of defection has been rejected 
by tbe people of India as in the past, it 
poUuted the political atmosphere and posed 
a threat to parliamentary democracy in 
India. As of now, tbe mood of the people 

in India is that they condemn defections 
and want that whenever somebody wants 
to leave a party, be or she must, resign 
(~om Parliament or State LegisJature and 
seek people '8 mandate afresh. I want a 
discussion on tbis problem next week so 
that people are assured tbat the Parliament 
is as much concerned about the obnoxious 
political defections as the people 
themselves. 

it, mq;mtlfir wf!ln (~qaT~) 
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THE MINISTER OF PARLIA· 
MENTARY AFFAIRS, SPORTS AND 
WORKS AND HOUSING (SHRI BUTA 
SINGH) : Mr. Deputy Speaker, Sir, I have 
listened with great attention to the points 
mentioned by hon. Members. As you 
know all these points \',ill be taken up 
before tbe Business Advisory Committee 
and they will try to see whether they can 
accommodate some of the subjects 
mentioned by bOD. Members. provided the 
Business Advi~ory Committee can find some 
time. 
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AN HON. MEMBER: I hope you will 
yourself recommend the time. 

MR. DEPUTY SPEAKER: All these 
wj)J be taken up by the Business Advisory 
Committee and tbey wi II consider. 

11.21 brI. 

LIFE INSU~ANCB CORPORATION 
BILL 

AppolDtmeat of a Member to JOIDt 
Committee 

SHRI MOOL CHAND DAOA' (Pali) : 
Sir, I bel to move : 

"Tha' this House do appoint Shri 


